
M. Thomas 	 •• Applicant 

Mr. Ashok M Cherian 	.. Mvocate. for applicant. 

Versus 

 The DirectorGenérál, 
Council. of. Scientific & Xndu.striai 
Research, Rafi Marg, Mew. Delhi.4. 

 The Director, Regional Research 
Laboratory of 	ur ii. of Scientific 

• and Idustrial Re search,. Thiruvananthapuram. 

• 	 30 The Administratt)é Officer, Regional 
• Research LabortOryOf Council of 

Scientific 	and Industrial Research, 
Thiruvananth apuráin. 

4, The Diirector, central Scientific 
• Instaments Organisat ion, Sector-30. 

chandigarh.s-160 020. 

5. The Controller of, Administration, 
• Central Scientific Xnstrumts Organisation, 

.Sector-30, Chandigarh. 	 . 	1SP0NDENTS 

Mr.LC. Sen 	 . Advocate for respondents 

CORAM 

THE HON BLE-MR.JUSTICE C. SANKAR/4N NAIRI, VICE CHAI4AN 

JUDGMENT 

It is reported that the applicant has 

approached first respondent for redressal of his 

grievances. A copy of a letter wrtten by the applicant. 

to this effect to the Registry was also placed before 

me by counsel for respondents. It -is unnecessary to. 

consider the alication on merits, and it is dismissed. 

I.the ap1icant. is aggrieved by the decision to be 

tákenby the first respondent, the dismissal of this 

application willnotstand in his way  of seelçing 

further remedies. 

20 	 Application diiiissed. No costs. 

C. SAN(ARAN NAIR (J) 
VICE CHAIRMAN 

ted the 8th day of July, 19930 
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